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BEFORE THE NATIONAL GREEN TRIBUNAL

AT PRINCIPAL BENCH, NEW DELHI
(OA No. 14/2020)

Shyam Malhotra

.......... e Applicant
Versus
State of Haryana & Ors.
....... veeenneneeneessRESpONdent
R in compliance of order dated 24.01.2020 on half of

Deputy Commissioner, Faridabad and Regional _Officer
(Faridabad) HSPCB.

v

MOST RESPECTFULLY SHOWETH:

1. The applicant has filed the present application alleging
unauthorized & illegal encroachment by Respondent No.6 on the
park situated in Sector-46, Faridabad, Haryana without obtaining
any consent or permission from any concerned Department or
Authority. It has been further alleged in the OA that this park is
Aeclared/mentioned as 'PARK’ in the Layout Plan of Sector-46,
Faridabad, Haryana.

2 This Hon'ble Tribunal, after taking cognizance of the present OA,
vide order dated 24.01.2020 sought factual and Action Taken
Report in the matter from District Magistrate, Faridabad and
HSPCB.

3. In compliance of the direction passed by this Hon'ble Tribunal,
The Deputy Commissioner vide order dated 11.02.2020
constituted a Committee under the Chairmanship of SDM Badkal,

District Faridabad with following members: Q_
. /
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(I)  Estate Officer, HSVP
(II) Reglonal Officer, HSPCB, Faridabad

(I  Representative of DFO, Faridabad

The committee such constituted Inspected the site on
13.02.2020 found that no construction actlvity was observed at
the site. However, to know the status of the land In question in
Layout Plan of Sector-46 Faridabad, the Estate Officer, Haryana
Shaharl Vikas Pradhlkaran (HSVP), Farldbad was requested to
provide requisite documents In this regard. Accordingly, the
Estate Officer, HSVP, Faridabad vide letter dated 03.03.2020 has
provided the followir{g information:

()  The site Plan showing the Creche site was approved by the
Chief Administrator, HSVP, Panchkula. The District Town
Planner, Faridabad prepared demarcation plan drawing
No.1601/94 dated 04.07.1994 (Annexure-A/1).

(Ii)  The Chief Administrator (Town and Planning Wing), HSVP,
Panchkula vide memo No.CTP/MS/11100 dated 16.12.2015
approved the same site as religious building. (Annexure-
A/2).

(1) ~ While adopting the due procedure, public notice was
issued in leading newspapers and six sites were published.
Thereafter 19 applications were received and interview was
conducted by the Zonal Committee headed by Divisional
Commissioner and four members on 14.06.2018, after that
proceeding of screening committee was prepared.
(Annexure-A/3).

(iv) Thereafter, letter of intent for allotment of land for
religious and Social/Charitable site No.01, éector-46,
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Faridabad was Issued vide Memo dated 06.03.2019 on
lease basis for 99 years (Annexure-A/4).

(v) The possession of site was delivered by HSVP vide Memo
dated 30.05.2019(Annexure-A/5).

(vl) The Building Plan was approved on 26.11.2019
(Annexure-A/6).

(Vi) The allotment of land to Resp No.6 (Bhakta Bandhav
Society) for site No.1, Sector-46, Faridabad was Issued by
HSVP vide memo dated 11.02.2020(Annexure-A/7).

(viii) The site was never demarcated In the plan as park.

Copy of letter dated 03.03.2020 written by Estate Officer,
HSVP, Faridabad to the Regional Officer, HSPCB, Faridabad

is annexed herewith as Annexure-A/8.

Conclusions:

5. That as per documents provided and consultation held with the
official of Haryana Shahri Vikas Pradhikaran, Faridabad it is concluded
that the site in question is being used as park, however, same has
never .been earmarked as such. Infact, same at present has been
allotted as religious building after adopting due procedure. If any land
is unplanned or is not used for the purpose earmarked in the Layout
Plan for some time, it cannot change the nature and purpose of the
land earmarked in Layout Plan merely for the reason of using it as
park during that period. Further, temporary use of land as green area
cannot create any right or interest against the use/purpose earmarked
in Layout Plan. If such practice of claiming right is being appreciated,

the state agency will hesitate to develop green area on unplanned land

e
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or land earmarked for other purpose even for the period till it is
utilized as per layout plan.

Recommendations:

(i)  The site in question should be utilized as per demarcation plan of
Sector-46, Faridabad.

(i) No fedling of trees be done except following due procedure of

law.
!“Lom%/ =
ReYional Officer Deputy Commissioner,
HSPCB Faridabad . Faridabad
Region
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DIAICAOISDE(S)
ARO/SUPDT/ITIASSTT

The Chief Administrator, AIMISCIA/IMEWAT/
HUDA (Town Planning Wing), A/RELEASE/A/FBD

pPanchlkula. .
The District Town Planner, Admr
Faridabad.
Memo. No: CTP/MS8/ : Dated:

Subject:- Approval of Religious Building site in sector-46, Faridabad.

Reference:- Administrator, HUDA, Faridabad office memo. no. 6749 ¢
18.09.2015 and 8669 datcd 01.12.2015.

Find enclosed a copy ¢f part Layout—cum-Demarcation Plan of se
46, Faridabad bearing drawing no. 1661/94 dated 04.07.1994 showing
proposed R. B. site in lieu of crécha uxte in red boundary, opposite plot no. 4%
46-P, duly approved and signed 'by Ch1ef Administrator, HUDA. The approve«
may be incorporated in the ovcra.ll plan of the sector, amend the legend and
statement. Thereafter, circulate It copies to all concerned offices including
office. The Zoning Plan of the site njny also be finalized on priority.
DA/As above. ' ; |

. o
(Usha Kiran, DTR) - 1%
for Chief Administrator; HU

-
(]

.’- 1

Endst. No. CTP/MS/ |18
A copy alongvvlth a OQE?' of part approved plan is forward

following for information and furl\nf necessary action:-
v/I‘Lhc Administrator, HUDA, lfurldabad
2. The Senior Town Planncr, UUDA Faridabad.
3. The Estate Officer, HUDA, l?nrldabad

DA/As above.
(Usha K.lran, P)
for Chief Admmlutﬂ“ﬂi‘, 1

Letter-December-2015
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DINCAOISDE(S)
AROISUPDT/T/ASSTTY

The Chief Administrator, AIMISCIANMEWAT/
HUDA (Town Planning Wing), AIRELEASFIAFBD.
Panchkuln,

The District Town Planner, Admn

Faridabad.
Memo. No: CTP/MS/ Dated:
Subject:- Approval of Religious Building site in sector-46, Faridabad.

Reference:- Administrator, HUDA, Faridabad office memo. no. 6749 dated
18.09.2015 and 8669 dated 01,12.2015.
Find enclosed a copy of part Layout-cum-Demarcation Plan of sector-
46, Faridabad bearing drawing no‘.F 1661/94 dated 04.07.1994 showing the
proposed R.B. site in licu of créche site in red boundary, opposite plot no. 45 and
46-P, duly approved and signed by Chief Administrator, HUDA. The approved sjte
may be incorporated in the overall plan of the sector, amend the legend and area
statement. Thereafter, circulate its copies to all concerned offices including this
office. The Zoning Plan of the site may also be finalized on priority
DA/As above. |

(Usha Klran DTP)

for Chief Admmlstrator, HUDA
Endst. No. CTP/MS/ } i ’ »0 Dated: %
A copy alongwith a copy of part approved plan is forward dt

following for information and further necessary action:-
The Administrator, HUDA, Faridabad.
2. The Senior Town Planner, HUDA, Faridabad.
3. The Estate Officer, HUDA, Faridabad

DA/As above. @UV\QJV(’

(Usha Kiran, DTP)
for Chief Administrator, HUDA

23
Lettec-Drcember-2015




-

PART LAY OUT CUM DEMARCATION PLAMN SECTOR - 46 mmﬁ_zo _.& Mm@m NO.1661/94
DATED 04/07/1994. SHOWING THE PROPOSED R.B SITE IN (iIeu oF ERECHE SITE
ra 4
3 s3p
3| o
o 8 11K X o - o
= = = = Y 54
Q- o !
& by s @] &
155 M 14.0 14,0 15.5
89.0M 97.0M
' g i 37.0
w| ¥ 23SP 46-P
o W . o =
m = w PROPOSED HTEFORRB N
M w Mh Am P 0.27 ACRE ) «
& \
w 5 1-K ) 87.0M
m j 30,5M
=
o 8 o
30,0 30.0 T
5 S _w o o
) _
P % 1-K N 83 216
A s |8 |8
’ P B St ' 440 100 g 64P 215-P
/ d & - Y,
, \msi- \(M. \@nmv\
’ £S5
NG L0 PA AT T




T2

e R o L A T e ey

.- e ~.‘<*'—L L S g1 Lise it T TR X ».
3 S o L i T
VRN Owm i b4 Hae = TR e A I L N T T SRR BT B

~—Arm o - Px\?)

AR ceedings of the meeting of the Screening Committee for the allotment
BT R ¥ y ‘;?g'of religious and social/charitable sites in Faridabad held on 14.06.2018 at
for 35 11:00 Am under the Chairmanship of $Sh. G. Anupama, IAS, Divisional
Commissioner, Faridabad at Gymkhana club, sector-15A, Faridabad.

During the interview, the following officers were present:

1. Sh. Atul Dwivedi, IAS, Deputy Commissioner, Faridabad.
2. Sh. Nikhil Gajraj, 1AS, Administrator, HSVP, Faridabad.
3. Sh. Amardeep Jain, HCS, Estate Officer, HSVP, Faridabad.
4. Sh. Sanjeev Mann, District Town Planner, Faridabad.
I o '
géj At the outset, the Estate Officer, HSVP, Faridabad informed the
committee that 7 Nos. Religious Sites & 2 Nos. Social/Charitable Sites were
o advertised in two newspapers i.e. Dainik Jagran (Hindi) & The Tribune
;’ : (English) on 27.10.2017 through Director, Public Relations, Haryana for
h allotment of religious sites, Social / charitable sites to the registered
; societies/ trusts. Details of all the 9 sites are as unae:: i
o
r Religious Sites-
i :
Er. Sector Area  in _ Sq.| 10% Earnest Money (Rs.) )
{No ) i Meters
R 3 RB-III 809.37 \ 722363.00
: | 2. \ 9 809.37 \ 722363.00
4 T | 21C-I, Site No. I |809.37 \ 722363.00
-+ [4. [~ 2D, . 768.90 \ 686244.00
1 (5. | 46 1109265 975190.00
} | 6. | 62 Site No. 1 566.55 505646.00
) (7. | 65 . 809.37 ’ — 722363.00
Social & Charitable »‘S'ites.a .
' l@r. i Sector : l. Area in Sq.| 10% Earnest Money (Rs.)
S No. | - | Meters I - £
1| 08 Site No. 02 | 2314.81 I 2065968.00
| 2. i

64 Site No. 02 | 3361.35 300000500 ..

P - \
&1/ ) . !‘, s &‘7
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— Estate Officer further informed that the last

"~ ;as 13.11.2017 and the following applications
% ere received in this office till 13.11.2017 for

against their names. The

four Societies/Trusts have applied for more

date for receipt of applications
for allotment of religious sites

the sites and area mentioned

total of 19 applications have been received from
various societies/from the various registered Societies/Trusts. Out of which,

than one site.

Religious Sites-

‘\E 21C/Site No. 1 \809.37

Sector/Site

Meters

Arca in Sq.| Applicant name & Address

809.37

No. Name
\T \ 9

| Mahawar Vaish Samaj R/o
780 Sector-14, Faridabad |

T

o

\809.37

International Goudiya
Vedanta Trust (Regd.) R/o
} Block B-3, Near Musical
' Fountain Park, Janakpuri, |
New .Delhi |

\Vé. \ 9 \809.37

(Regd.) R/o 17, Preet Nagar,

|
i Bhakta Bandhav Society
\ Ambealz Cantt.

\L\ i

\ 809.37

Shashvat Foundation R/0
16/6, Mathura Road,
Faridabad

21C/Site No. 1 | 809.37

——

i

Gurbani Vichar Society R/0
H. No. 755, Sector-21C,
Faridabad

“Maharshi Parashar Navgraha
Mandir & Research Centre.

\7, 21C/Site No. 1 | 809.37

\ International Goudiya
Vedanta Trust (Regd.) R/o
Block B-3, Near Musical

Fountain Park, J anakpuri,

~ New Delhi

_ Sha'shvat‘.Fqundation R/o
" 16/6, Mathura Road,
© Faridabad

\ ‘Shoi Guru Singh Sabha

. Gurudwara (Re d.

- (. )
Yo
/ //%\_J/./'//('
([ =~

International Goudiya
Vedanta Trust (Regd.) R/o
Block B-3, Near Musical
Founlain Park, Janak uri,

> |0

- ke .S-
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[ NewDelhi |
Gurbani Vichar Society
H. No.755,Scctor-2lC,
Faridabad
Bhakta Bandhav Society
(Regd.)
H. No.17,Preet Nagar,A
Cantt.
Shail Educational and
Welfare Societ
Residents Welfare
Association
H. No. 2356, Sector-62, \

Faridabad |

mbala

Social & Charitable Sites-

plicant name & Address

E Sector/Site | Area in Sq. Ap
Name Meters
1 Vanvasi Kalyan As’.;.m

8 /Site No. 2 2314.81
Haryana
H.No.1 17,Sector—8,Faridabad

Bharat Vikas Prishad Social
Welfare Trust
Nasha Mukti Kendra
. compound, sector-
14,Faridabad
| Rotary Blood Bank

8/Site No. 2 | 2314.81

3 g /Site No. 2 2314.81
Charitable Trust
Clinic site No.2, Sector-
: 9 Faridabad )
2314.81 Haryana Panchal Brahmin
Mahasabha

'H.N6.1_728;_,J_aWaha1‘, Colony - ‘

4. \ 8/ Site No. 2

T AR _NIT Faridabad

g/Site No. 2 | 2314.81 . Manav Sewa Smiti
@‘

R/o Manav Bhawan Main
market, sector-10,
Faridabad. ]




' The sector/site-wise consolidated report of applications received is as
~ under:

Religious Sites-

Sr. Sector/Site Name | Area in Sq. | Total applications per site‘I

No. Mecters - |

1. 3 RB-1I 809.37 None

2 9 : 809.37 4

3 21C-], Site No. I |809.37 &

4 21D 768.90 2

S. . 46 1092.65 3

6. 62 Site No. I 566.55 1

7 65 809.37 None

Social & Charitable Sites-

8t. Sector/Site |Area in Sq. \ Total applications per site |
No. Name Meters : i

1 08 Site No. 02 |2314.81 \ -5 \
2, 64 Site No. 02 | 3361.35 None B

The applicants were informed about the date, time and venue of the interviev
vy the Estate Officer, HSVP, Faridabad. As per Chief Administrator HSVP
Panchkula letter no. 547-69 dated 04.01.2010, the Chairperson and member
of the committee were als-b informed about the date, time and venue of th

interview. The composition of the committee as per instructions of the HQ is a

under:
Sr. Designation ; '- Member
No.
" e mmm——— n e e eaeme sl s s
1. Divisional Commissioner Chairperson
\ 2, Concerned Deputy Commissioner Member
| |

& 7 s y |2
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1 Concerned Administrator "Member

ol -
Concerned Distt. Town Planner Member

' |5, \ Concerned Estate Officer, HSVP Member Secretary

(1)

The details of the applications of Religious sites are as under:-

SHRI MAHAWAR VAISH SAMAJ.
Shri Mahawar Vaish Samaj R/o H. No. 280, Sector-14, Faridabad
has applied for the allotment of religious site in sector-9 and
deposited 10% of EMD of Rs/- 722363 and appeared before the

screemng committee for interview held on 14. 06.2018. The society

has submitted its saving bank account. with balance of Rs.
110473/- on dated 10.11 7017 balance sheet, audit report from
CA and ITR for the year 2016-17. The society members appeared
before the screening committec on behalf of Sh. Mahawar Vaish
Samaj and the mtemewee satisfied the screening committee
regarding future rehglous activities and raising of funds from the'
member by way of donation and contnbutwn in future for
construction of building and paying the cost of land Hence, the

case is recommended for allotment of religious site for Sector-9,

Faridabad to the society.

{2} Gurbani Vichar Society
Gurbani Vichar. Soc1ety R/o H. No. 755, Sector—?lC Faridabad
has apphed for. thc allotment of rehglous site in sector- 21C(S1tc
No.1) and Sector—46 Faridabad dnd deposited 10% of EMD of Rs/-

722363 and appeared before the screening committee for interview

held on 14.06.2018. The society has submitted its saving bank
_ account no. 82992140000050 with balance of Rs. 2478192.99/-

L /4/7 2
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on dated 31.10.2017 with balance sheet duly audited report(Rs/-
32,74,022)from CA and ITR for the year 2017. The society
members appeared before the screening committee on behalfl of
Gurbani Vichar Society and the interviewee satisfied the screening
committee regarding raising of funds which are to be conducted by
the society for payment of land cost and construction of building.
Hence the committee is of the view that the case may be
recommended for the allotment of the site in Sector-21C(Site Nol)

to the above society. The society applied for another site in Sector-
46 may not be recommended.

Bhakta Bandhav Society

Bhakta Bandhav Society R/o 17 Preet Nagar, Ambala Cantt.

{133001} has applied for the allotment of religious site in sector-46
and Sector-9 and deposited 10% of EMD of Rs/- 975190 for sector-
46. The members of the society appeared before the screening
committee for interview held on 14,06.2018. The society has
submitted its :saving bank account no; 6450462764 with balaﬁce
of Rs. 541723/- on dated 27.10.2017 balance sheet, audit report
from CA and ITR for the year 2014-2017. The society members
appeared before the screening committee on behalf of Bhakta
Bandhav Society and the interviewee satisfied the screening
committee regarding [uture religious activities which are to be
conducted byl the society for allotment of religious site. After
con31der1ng of the above activities of the soaety, the screening
comrmttee is of thc view t;hat a 51te may be consxdered for allotmcnt
in Secté¢r-46, Faridabad for Religious purpose. The society applied
for othei: site in Sector-9 is not récommended.

Residents Welfare Asscciation

Residents Welfare Association R/o h. no. 2356, Sector-62,

Faridabad-121004 has applied for the allotment of religious site in

\

)
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sector-62 for site no. 1 and deposited 10% of EMD of Rs/-
505646/- and appeared before the screening committee for
interview held on 14.06.2018. The society has submitted its saving
bank account no. 154710034390 with balance of Rs. 35276.56/-
on dated 10.11.2017 balance sheet, audit report from CA and ITR
for the year 2016-2017. The society members appeared before the
screening committee on behalf of Residents Welfare Association
and they stated that they will raise from all the members of the
sector and contribution from the prominent persons of Faridabad.
The screening committee satisfied with the details submitted
regarding funds and future religious activities which are to be
conducted by the society for allotment of religious site. Hence, the
case is of the view that a Treligious site may be recommended for

allotment to the society.

Internztional Goudiya Vedanta Trust
International Goudiya Vedanta; Trust R/o Block B-3, Near Musical
Fountain Park Janak Puri New Delhi has applied for the allotment
of 3 No. of religious sites in sector- ‘21D Sector-21C(Site No.1) and
Sector-9, Faridabad. The society has deposited 10% of EMD of
Rs/- 686244/- for site in Sector-21D and appeared before the
screening committee for interview held on 14.06.2018. The society
has subrmtted its saving bank account no. 207010100 177504 with
palance of Rs. 1, 83,10,471.70/- on dated 13.11.2017 balance
sheet, audit report from CA and ITR for the year 2015-2016, 2016-
2017. The society members appeared before the screening
comrmttee ‘on ‘behalf of Intemahonal Goudiya Vedanta Trust. The
soc1ety has sufficient funds in ‘their accounts and the mter\newee
sausﬁed the screening committee. Hence, the screening ‘commitiee
is of the opinion that a site in sector-21D, Faridabad may be

. recommended for allotment of rehgxous purpose to the society. The

[$



: savmg bank account hala:nce sheets,

~followers in the sector. The

society has applied for other lwo sites that is Sector-21C and

Sector-9, Faridabad which may not be recommended

{6} Shashwat Foundation

Shashwat Foundation R/o 16/6 Mathura Road, Faridabad has

applied for the allotment of two sites in Sector- -09 and Sector-21C

(Site No. 01) and deposited 10% of EMD of Rs. 722363/- and Rs.
722363/- for both sites. The members appeared before the

screening committee for interview held on 14.06.2018. The society

has not submitted its saving bank account, balance sheets, audit

report from CA, ITR of last three years. The trust member appeared

before the screening committee on behalf of Shashwat Foundation

could not be satisfied for detail of funds. The society has submitted

mcomplete application and has not mentioned the purpose of land

quu'ed in the application. Moreover they have not suk-itted the

details of docurncnts such as bank balance, ITR and CA audited

the three years Hence the screenmg committee decided
not to reco .

mmend for allotment of Rehg10u5 sites to

report for
the trust.

{7} Maharshi Parashar Navgraha Mandir & Resear

ch Centre
Maharshi Parashar

53, T, Faridabad

Navgraha Mandir & Research Centre Rioc SK-

has applied for the allotment of on

e religious
site in Sector- 21C (Site No. 01) and deposited 10% of EMD of Rs.
722363/ : The me

mbers appeared before the screening €
for- mtemcw held on

ommittes

14.06.2018. The society has subrmtted it

aust report :from CA ITR ¢

last thrce years . But The soci€ty has not sufficient funds in the

account for raising building and paying the cost of the.land. Tt

members could not give any satisfactory reply about number

society has also not submitted U

_—"
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utilization plan. Hence the committee of the view that the case may

not be recommended.

{8\Shri Guru Singh Sabha Gurudwara

Shri Guru Singh Sabha Gurdwara R/o Sector-21D, Faridabad has
applied for the allotment of one religious site in Sector-21D and
deposited 10% of EMD of Rs. 686244/-. The member appeared

before the screening committee for interview held on 14.06.2018.

The society has submitted its saving bank account No.

R : 78020101001785 of Rs. 535797/- on 09.11.2017, balance sheets,
audit report from CA on 31.03.2017, ITR of last three years. The

representative could not satisfactory reply about the number of

- followers in this sector. It was informed to the screening committee

that the sites for GURUDWARA has already been allotted in Sector-

7.9 and 15 and a site in Sector-55, Faridabad has also “een *

e —

recommended and allotted for the Gurudwara by the committee.
Hence the committee is of the view that another site may not be

recommended in sector-21D, Faridabad.

{9}Shail Educational and Welfare Society
® Shail Educational and Welfare Society_R/o Pithampura Road, Opp.
IIM Rau, Indore-453331 Madhya Pardesh India has applied for the

allotment of one religious site in Sector-46 and deposited 10% of
EMD of Rs. 975190/-. The representative appeared before the
screening committee for interview held on 14.06.2018. The society
has not-submitted its ‘saving "b'a_n’_k' account, bal-ahée'f-shec_ats, ‘audit
report from CA, ITR of last t.l’]'j[:CC years. ’I‘hé society has also not
mentioned the purpose of laﬁd in the application. Théy had not
submitted that utilization plan. The members appeared before the
_screening committee on behalf of Shail Educational and Welfare

Society could not explain the past activities and future religious

\
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plan of the society. Hence, it may not be considered for ailotment

religious site.

Social/Charitable socicties

1. Bharat Vikas Parishad Social Welfare Trust
Bharat Vikas Parishad Social Welfare Trust R/o R-5/ 132, Nissen
Hut, NIT Faridabad has applied for the allotment of religious site in
sector-8, site no. 2 and deposited 10% of EMD OF Rs/- 2065968

and appeared before the screening committee for interview held on
14.06.2018. The society has submitted its balance sheet on 2015
to 2017 showing the assests and liabilities of Rs/-1,23,10,999 for
the year 2015-16 and audit'report from CA and ITR for the year
2015 to 2018. The society members appeared before the screening

committee on behalf of Bharat Vikas Parishad Sociat Welfare Trust

and the interviewee saﬁsﬁed the screening committee regarding
future soc1a1 and chantablc activities which are to be conducted by

the society. ‘Hence, the case is recommended for allotment of lanc

“for social and charitable acitvity to the society.

2. Vanvasi Kalyan Ashram Haryana

Vanvasi Kalyan Ashram Haryana R/o 117, Sector-08 Faridabac
has applied for the allotment of one Social/ charitable site 1

2
E
?

Sector-8 (Site No. 02) for construct.lon of hostel building for poo
chﬂdrens The soc1ety depos1ted 10% of EMD of Rs: 2065968 /-
The represcntatlve appeared :before the screening committee fc
interview held on 14.06. 2018. Thc society has subrmrtcd its savin
bank account No. 451102011082016 of Rs. 1498667.05/- o
1 07.11.2017, balance sheets, audit report from CA, ITR of la:

three years. The society has not submitted the land utilizatio

W . ) 8

N
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¢ socicty appeared pefore the gereening

alyan Ashram Harya
on of land. Hence the

and charitable

plan. The members of th
na failed 0

commitice on behalf of Vanvasi K
ast and proper utilizati

satisfy about the p
¢ allotment for social

case is not recommended {o

site to the society.

3. Rotary Blood Charitable Trust
o. 02, Market

Rotary Blood Charitable Trust R/o Clinic Site N
ed for the allotment of 0

posited 10% of EMD of Rs.

ed before the screening

Sector-09, Faridabad has appli ne site in

Sector-8 (Site No. 02). They de

2065968/ .. The members appear

r interview held on 14.06.201
submitted its saving bank account No. O
1137358.31/- on 0017 balance sheets, audi
ars. The trust members  ap
on behalf of Rotary Blood C
t their future plan and they are

8. The trust member has
47900101009348 of Rs.
{ report from CA, ITR

committee fo

peared before the
haritable Trust

not proyiding

of last three y¢
screening committee
{ailed to éatis(y abou
? free Blood to the poor p

; was informed that they

ersons. During the course of discussion it

discount for providing

are giving only 10%
ended for

s. Hence the cast is not recomm

‘ blood as per Govt. rate
g
'n allotment of social and charitable trust site.
1
4. Haryana Panchal Brahaman Mahasabha

al Brahaman Mahasabha_R/0 panchal Brahaman
NIT Faridabad has applied

n Sector-8 (Site No. 02).

Haryana Panch

Dharamshala, 1728 Jawahar Colony,

for the allotment of one charitable ‘site i
of EMD of Rs. 2065968/-. The appeared

held on .14.06.2018

bank account No.

They: deposited 10%

before the screening committee for interview

trust - has submitted its saving

The
s. 163784 /- on 30.10.2017 balance sheets,

0 192010Q0005938 of R

|
audit report from CA, ITR of last three years. The trust membet

=) ) /7 ', P . > ' /\\
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appeared before (ho scree

ning committee on behalf of Haryana
Panchal Brahaman M

ahasabha fajled to satisly about utilization of
of land and the society has g

for Sector-08 (Site No. 02).
explain about thejr pre
proofs for their pPreviou

ubmittec incomplete utilization plan
The member of the society could not
sent activities and has not submitted any
§ activities organized by them. Hence the

committee decided not to recommend the case for allotment of

social and charitable site to the trust,

S. Manav Seva Samiti

"Manav Seva Samiti R/o Manay Bhawan Sector-10 Near Bijli

Complaint office Faridabad has applied for th

They deposited 10% of

€s appeared before the
screening committee for interview held on 14.06.2018. The trust

¢ allotment of one
charitable site in Sector-8 (Site No. 02).

EMD of Rs, 2065968/-. The representativ

has submitted its saving bank account No. 77090100563999 of
Rs. 196542/- on 30.09.2014 balance sh:ets, audit report from CA,

construct Manav bhawan), school for children’s, IIT coaching

centers, charitable dispensary for poor and needy persons. The
trust member appeared before the screening committee on behalf
of Manav Seva Samiti could not satisfactorily reply about their

future plans for construction of the. building and their welfare

activities for the poor persons of the ‘sog:ie,ties_.'-:Hc‘a_njce th,c screening

committee decided not to recommend the case.

After the scrutiny of the all the applications including theijr

financial status of the applicants of their religious, social &

charitable  trust, utilization plan, memorandum  of

)
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association/aims and objective/rules and regulations, aumber of

local followers, past performance, future plans, aspirations and

performance in the interview, the following societies/trusts may bc
considered for allotment of religious, social and charitable sites in

the sector n1ent10ned against them in the Urban Estate Faridabad.

It has been decxded to forward the proceedings of the m
the . competent authority for consideration/approval for below

eeting o

mentioned sites:-

Religious Sites-

rSr. \ Sector | Area - Name of the Tmst/Socmty
No | " Meters .
\ 3 RB-II 809.37 \ None ‘
9 \ 809.37 \ Mahawar Veush Samaj - ﬁ
\ 51CA, Site No. 1—|\ £09.37 T Gurbani Vidhar Sodety |

21 768.90' International Goudiya
¢ ¥ Vedanta Trust °

46 \ 1092.65 \ hakta Bandhav Society

Residents Welfare Association

\ 62 Site No. I 566.55

\ 65

‘S;opial & Cha:rit?.b_le Sites-

'in s Sq Name of tﬁe Trust/Society

Area
Meters

2214.81 \

Bharat Vikas Parishad Sccia
Welfare Trust
None

08 Site No. 02

4 Site No. 02 | 3361.35

S S e T 2]

2=
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jon that out of Lotal three sites, two sites

Social & Charitable

7 Ihe committee is also of the opin
{or inviting fresh

SF L for religious (Sector-03 RB-111, Sector-65) and one site in
dvertised

;’ Site (Sector-064, Site No. 02) may be re-a

applications.
)
L .
Sh. Sanjeev Mann, Sh. Am cl{dain. HCS,
Estate Officer, HSVP, Faridabad

District Town Planner, [Faridabad.

-

/l'\‘i e
e e
sh. Wikhil G4jra), IAS, Sh. A nvedi, IAS,
Deputy Comrnissioncer, Faridabad.

Administrator, HSVP, Faridabad.

Y

ShiG. Anupama, IAS, _
Divisional Commissioner, Faridabad.
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Office of District Town Planner, Faridabad
HSVP Office Complex, Sector-12, Faridabad
Tel: 0129-2285609
E-mail: dtp3.faridabad.tep@gmail.com

prreN e 6522
padeds> 2614

EEstate Officer,
HSVP, Faridabad.

Approval of Building Plan for sctting up of Religious Building Bite No. ]
Sector-46, Faridabad:- Bhakta Bhandhar society.

Ref: - Your office diary No. 49 dated 17.10.2019. Received in this office on d
29.10.2019.

On the above cited subject, it is intimated that the building plan of Religiou
Building Site No. 1, Sector-46, Faridabad, received vide letter under reference has been examine
vis-a-vis approved zoning plan bearing Drg. No. DTP (F) 2772/2017 dated 05.10.2017 /Haryan
Building code 2017, The area detail report/comments of this office are as below:-

Area of plot =1110.0 Sgm.
1. Permissible F.A.R @ 100%

(as per approved zoning plan) = 1110.0 Sqm.
2. Permissible Ground Coverage @ 35% _ = 388.50 Sqm.

Area detail of proposed building plan.

Permissible | _ . . ..ol o - R 7

{ Description Covd. Area (in ‘P‘°:’i;:i‘;"$t..‘v_’;‘9a Piop. FAR | Prop. Non FA
; - | osqumt) NI A . _ .
|  Ground Floor | : 388.50 |  363.280 . -- -
| First Floor [ 1 == | 363280 -- -

Mumty + Machine B 30.992 B _

Room .
[ Total | 388.50 | 756.892 ° -- -

Proposed Ground Coverage = 363.28 Sqmt (32.75%) against 388.50 Sqmt (35%)
Proposed FAR = 363.28 + 363.28 = 726.56 Sqmt (65.46%) against 1110.0 Sq_nit (100%).

o

As per the above said facts, building plan of religious & social charitable site foun
technically correct vis-a-vis decision "of the committee/approved zoning plan. Necessar
certificate /NOCs with reference to fire safety of the building/structure certificate/other applicabl
certificate may also be obtained from owner/Architect. Building plans received vide letter unde
reference are enclosed with'the request to get all the copies of the building plans corrected as pe
the recommended building plan before the sanction the same.

This is for your kind information and further necessafy action.

DA/As abave,

District Town Planner,
Faridabad.

Estate Officer Letier

2.8
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The Estate Officer, 3

Haryana Urban Development Authonty,
Sector-12, Faridabad,

. : : Wy
Bhakta Bandhav Society, b1
R/o 17, Preet Nagar, .
Ambala Cantt, 133001 (Haryara). ™

1. Please refer to yol
site in Sector-46, Site No. 1 a

_e}ed and a land as detailed below, is

hereby allotted to you on 99 years lease hold: bas1s as per the following terms and

2 Your application has been cons1

condition and subject to the provision of the: I—I.au'yana Urban Developmgnt Authority
q‘i

Act, 1977 (hereinafter referred to as the Act)““"""d thc rules/ regulations made there

under and as amended from time to time. The area of the site and the tentatlve price
of the plot given below:- ‘

SECTORNO.  NAME OF URBAN AREA TENTATIVE PREMIUM OF
ARE T S )

62, Part-II Faridabad 1110'Sq. Mtr.  1,10,72,250,-

26
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o

MODE AND SCHEDULE OF PAYMENT :

The balance amount i.e. Rs.z’,;g‘,lfg8304188/- of the above tentative
premium of the land can bex_:ﬁiaid in Lumpsum without interest
within 60 days from the datc,::‘:iof issue of the allotment letter or
eight equated six monthly i;ﬁ:\stallments with 12% interest per
annum, but in the first two yéars interest only will be charged.
Thereafter, the principle amo‘imt together with interest on the
balance premium @ 12% per annum is recoverable in
installments. In case full anblount is paid within 60 days of
allotment, no interest shall bq;i":j(:harged and payment schedule as

per letter of intent.

GROUND RENT
The ground rent for the first 33 years shall be charged at the rate

of %% of the premium per annum But the recovery for the first
ten years shall be differed and the amount so accrued for this
period shall be recovered fro;;l 11t years and completed before
20t years in addition to the n@rmal rent of that period.

c) During the next 33 years of the ground rent will be paid @1% of
the premium per annum. ?

d) For the remaining 33 years. o‘f the Lease period the ground rent
shall be 1 % % of the prcmlum per annum, If the payment is not
made on the due date 15% mterest will be charged per annum on
delayed payment. _

3 Each installment shall be remitteq';;g;to the Estate Officer in the shape of
challan or through online mode only (not in gash or cheque or demand draft &
every such remittance shall be accompanied by{iga letter showing the full particulars
of the site i.e. the site and sector number to Wthh the payment pertains. In the
absence of these particulars the amount rem;ij:tcd shall not be deemed to have
received. ' ' .

4. No separate notice will be sent for-payment of the installments ground

rents. However the information regarding the installments, ground rent, the amount

L7

due and the due date etc. may be sent as a matter of courtesy.
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On the payment of 100 percent ofit'he tentative premium of the lan

,111 execute the lease deed in the prescnbea form and in such manner as m
ected by the Estate Officer. The charges of registration & stamp duty will |
by you. ‘

You shall have to pay all general and local taxes, rates or imposed
s3essed on the said Land/ Building by the Corr\igctent Authority.

L. The above price is tentative to- thc‘élxtcnt that any enhancement in tt

— cost of land awarded by the Competent Aut.honty/ Court under the land acquisitic
Act shall also be payable proportionately, as-ﬂetermmed by the Authority. Tt
additional price determined shall be paid mthm‘ﬂnrty days of its demand.

9. In case the installment is not pa,‘ld;g:p due date or in case the addition:
prices is not paid within time, the Estate Officer shall proceed to take action fc
imposition of penalty and resumption of piotm accordingly with the provision «
Section 17 of the said Act.

10. The society :shall have to bo:ma, to complete at least 25% of tk

V‘W»‘ r:iiii'! ‘

Q‘{'ﬁa

- permissible (F:A:R.) construction=within two veasc-s from the date of allotment.

11 In case ﬁae,land-is«not uuhzed‘—“fof;thc purpose for which it has bee
allotted it shall revert back-ta: HSVP along= vﬁth construction made thcrcon N
obnoxious Trade shall be camedﬂutm on any_@pgruon of land/ Building.

12. You shall have to get the:plans of‘?he proposed building approved fror
the Competent Authority in accordance mttr“the regulations governing for th
errection of the building. Occupation pertt_iicagtg for the building shall have to b
obtained from HSVP before occupying the buﬂd{;ig :

13. You shall not érect any buﬂdif;giébr make any alternation/addition:
without prior permission of the Estate Oﬁioer_= No Fragmentation of any land o
building shall be permitted. ‘:

14. Shop shall not be constructed on- any portion of land,

15. Residential building will not be allow wed on any portion of the land.

16. The transfer of plot shall not be aﬂggred under any:circumstances.

17. In the event of violation of any of f;he condition of.allotment, the Estat:

Officer may resume the land/building in accordance with the provision of Section 1°
of the Act.

28
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J Vji\uthout\' will not be responsiblggor leveling the uneven siteu.
S8 vou shall have to pay separately {or any wnqtrm,llon, malterial, trees,

s i,:' nd compound wall existing insyour lapd at the time Authority, if you want

S<c of the same. The authority rcacwoe to itself all mines and mincraly

-‘ | ‘ \‘:3
SVer in or under the said site with all &:uch rights and powcrs as may be

;ary or expedient for the purpose of semclgmg for working, obtaining rermoving

‘njoying the same at all such times and in, spmch manners as the auLhortLy shall
hny underground working and to let

k fit. With power to carry out any surface ory
ite and to sink pits erect building,

an the surface of all or any part of the smd)]‘h

astructions and generally appropriate, and,*uai*\,
ay be convenient 01 necessary for the full enjoyment of

surface of the said site for purpose

E=9f doing all such things as m
—= the exceptions and reservations herein conl.a.med
Provided that the allottee shall be' enmtled to receive from the AuLhonty

= 20.
the Author;ty of the surface and for the damage

such payment for the. occupation by
the said land by such works or working or letting

g‘ig done to the surface or building on

down as may be agreed upon between the authonty and the allottee or failing such
g " agreement as shall be as certaxrged by the refer'to arbitration.
&= 21. The authotity fhiay through its! koff cers and servants at all reasonable
Es ‘time and reasonable manners after 24 hours nouce in writing enter in and up on
g any part of the said land/ building erected thenqen for the purpose of as certaining
g‘ that the allottee has duly performed and obsqg ved the conditions to be observed
g under the rules regulations made under the saml‘Act
FB;- 9. The Authority shall have full nght power and Authority at all times
&5, to do through its Officers or servants, all acts' Ernd things which may be necessary

expedient for the purpose of enforcing comphance with all or any of the terms,
conditions and restriction unposed and to recoi’/ex from your first charge upon the
said land building on-the cost of doing all: ?q‘s any such act and things all cost

incurred in connection therevnth or any way xelating thereto.
83, HSVP would have the right ﬁ? cancel the lease and enter the

premises in case the templc has ceased to fqutlon or the premises is used for a

purpose other than the running of a temple. 1
24. You shall have no right to mortgage the land/building without prior

permission of the competent authority. Mortgagq}permmsmn shall be deemed to have

been granted on handling over the possession of the plot for the purpose of
construction of Mandir building infavour of the Schedule/Nationalized Banl/Govt.

——mmmtb A

it




3\ ‘load against mortgage permission issued by HSVP. Provid.
‘r';nt of failurc or closer the HSVP shall have i first charge over the

. }Eﬁtnd of unpaid portion of (he tentative price and additional pric
"l? 4,
_.‘.o‘}:*: ding.
Vil 470 A1l disputes and differences: ansmg out of or in way touching or
_ s allotment whatsoever shall be! chorrod to the sole arbitration of the

P _strator or any other Officer appomtr'd by him on his behalf it will not be

fev o such appointment that the arbitrator so appointed is a Govt. Servant

'. the case may be, he has expresscd his views on all or any of the matter

7t f. or differences. The decision of arbltrator shall be final and binding on the
ning parties. - z
In the event of default in paythcnt of ground rent, you are liable 10

byt ,"v
‘Lbc proceeded against under section 16 8 18/ “of the Act. All arrears of ground rent
: *_’"ffuc shall be recovered as arrears of land revcn,ue

07 The facilities provided shall be open to all irrespective of cast, cresd

and religion.

%
+ %

tion of : é conditions of allotment, the Estaic

28. In the event of viola the

Officer may resume the 1and/ bllﬂdlﬂg in’ écc'cfdancc with the provisions of Secuon
17 of the Act.

- 29. The mfere’ﬁt" '@Ig% ‘,' be charge extra on the delayed

payment for the delayed period:

30. No change of Taridise shall ﬁe_aﬂowed

L~
eodst No. RA-IL03) £ 7 7/? - Dated: 7/ /= /%
e

A copy of the above is forwarded to the followmg mformatlon

1. The Chief Administrator, HSVP, Sector-6 ,7Panchkula
5.  The District Town planner, Faridabad. Z N

e

dabad

cibix AQM Dl&‘,updt. ALEtt.
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From

Estate Officer, 1 i/
HSVP, Faridabad. 501 ,,.n_ol,(!',,,\.u-ﬁ»" Y7
et 2P
T t RED !
0 N 0\/\
The Regional Officer, ThALL
Pollution Control Board,
Sector-16, Faridabad.
2B
Memo No. A 72/ i 5 /‘V/y
pa Vs State
Sub:- 0.A. No. 14 of 2020 titled as Shya Mnmotf“
of Haryana & Ors (Pending NGT), e
dated
Rel:- Your office memo No. HSPCB/FR/2020/5365-66
n4.02.2020 on the subject cited above
] . el 0 by
A It is intimated that said site was inspected O 13.02.202 ’
5 4 ‘on€rt,
the Joint Committee constituted by the Deputy missto
intent for

Faridabad. Further it is also informed that the Jetter ©
1 gector-

allotment of land for Religious and Social/Charitamc' gite No- ¥ %2 5
ssued by this office vide memo No. 2094 date

46, Faridabad was i

06.03.2019 on lease basis for 99 years (copy attached). The possessioﬂ

of the site was delivered by this office vide memo No. 1509 dated
‘ roved

the site was app

(copy attached). The building plan of
hakta

The allotmen
d for site No.

30.05.2019

on 26.11.2019 (copy attached).

| Bandhav Socie Sector-46, Faridaba
e ety |
bad was jssued by this office vide memo No.

t of land tO B

01, Sector-406,

l Farida 1196 dated
11.02.2020 (copy attached).

The site was allotted by adopting due procedure public notice

was issued in leading newspapers and six sSites were published

Thereafter 19 applications were received and intcx'f}iiexx- was conducted by
the Zonal Committee headed by Divisional Cd_mmissioner and fi
{ our
members on 14.06.2018, after that proceeding of 'screenin :
| {: 2 & Committee
was prepared (copy attached). Thereafter letter ofintent )
[ was issued on

06.03.2019.

The site plan showing the Creche Sit¢ wag app
P ! ro
; Chief Administrator, HSVP, Panchkula. The District 7 ved by the
\- ] ' Tar . k7 il oy
~ Faridabad " prepared demarcation plan drawing No, 1g vn Planne,
R . 01/9 ]
iy 4 q g /
ated

|n A "
Annad with ‘amSrann
Cam¢ ar



n
Gd)' Thel‘ " ‘Tow
Cafter tré 0
. VP, p  the Oy gt /1110
dated 16.12.2015 anchiey)q vid e Ad CTF/MS/ y
© Approved the ¢ Memg o g (c°F
enclosed) Same gy oo " Lildin
religiot

Th -~ :
at Sector-46, Faridabaq i a ful) fo?" gect”
1198 number deve
er of plots have been allotted gy ., 90% of the
on

builds
uilding haye been raised

office, s been, ? b

This si ’
his site was never demarcated in the- plan #° a park

Resid ve
eNts around the religious site No. 01, Sector-46» Faridabad ha

raise - ted
d wall/fencing around the site and some trees havé 2% pe plan

) k
by the residents of the Sector-46, Faridabad and are usiné * as a P&

but the site is a religious site ad same has been allotted to the Bhakta

Bandhav Society on 06.08.2019. That the above status TP i

submitted for kind perusal please.

f
'

DA/As Above.
Est, ‘1Le ficer,
%L HSWP, Faridabad.

Endst No. Date:-

A copy of the above is forwarded to the following for
information and necessary action please:-

1. The Chief Administrator, HSVP, Panchlkula,
2. The Deputy Commissioner, Faridabad.

Rutate Off
HSvp, Farlicdeeffaad

Paiw MR
T ecatom
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